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AUTHORITATIVE ENGLISH TEXT
Bill No. 9 of 2011

THE CRIMINAL LAW (HIMACHAL PRADESH AMENDMENT) BILL, 2011
(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Indian Penal Code, 1860 (Act No. XLV of 1860) and the Code of
Criminal Procedure, 1973(Act No. 2 of 1974), in their application to the Sate of Himachal Pradesh.

Be it enacted by the Legislative Assembly of HimacReddesh in the Sixty-second Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Criminal Law (Himacharaéesh
Amendment) Act, 2011.

2.  Amendment of Central Act No. 45 of 1860.-4n section 304-AA of the Indian Penal
Code, 1860, in its application to the State of Hihed Pradesh,—

(@) for the words “a public service vehicle” wheseer these occur, the words “any vehicle”
shall be substituted; and

(b) the Explanation shall be omitted.

3. Amendment of Central Act No. 2 of 1974.-4n the First Schedule to the Code of
Criminal Procedure, of 1973, under the heading FENCES UNDER THE INDIAN
PENAL CODE", in its application to the State of Highal Pradesh, against the entries relating to
section 304-AA, under column 2, for the words “dlpuservice vehicle”, the words “any vehicle”
shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Section 304-AA of the Indian Penal Code,1860¢iites] vide the Criminal Law (Himachal
Pradesh Amendment) Act,1997 (Act No.19 of 1997)jtsnapplication to the State of Himachal
Pradesh, provides for punishment with imprisonnfentife,or imprisonment of either description
for a term which may extend to seven years, anglifia person while in a state of intoxication,
drives or attempt to drive “a public service vebichnd causes the death of any person not
amounting to culpable homicide, or causes any padijury likely to cause death. It has been
brought to the notice of the Government that thevigions of section 304-AA cannot be invoked in
the cases where, while driving the Government aMape vehicle in a state of intoxication a person
causes death of any person or bodily injury likelycause death and the offender is subjected to
prosecution under section 304-A instead of se@@h-AA, which is a very moderate section in so
far as the quantum of punishment is concernedast dlso been observed that the provision of
section 304-AA is against the basic principal ofi@dy enshrined in the Constitution and is also
discriminatory in its universal application. Thus,order to remove this discrepancy, it has been
decided to amend section 304-AA, in its applicattonthe State of Himachal Pradesh, and to
substitute the expressida public service vehicle” with the words‘any vehicle” and to omit the
Explanation provided under this section and alsan@nd the entries relating to section 304-AA in
the First Schedule to the Code of Criminal Proced®73. This has necessitated amendments in
the Actibid.

This Bill seeks to achieve the aforesaid objestive

(PREM KUMAR DHUMAL)
Chief Minister.

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



